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Coach building Factories

312. SHRI P. J.
the Minister of
pleaseg to state:

KURIAN: Will
RAILWAYS be

(a) where the Coach building fac-
tories are located;

(p) whether Government have any
programmes for setting up new ccach
building factories; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RATLWAYS
(SHRI C. XK. JAFFER SHARIEF):
(a) At present tliere are three Coach
Production Unit: viz. Integral Coach
Factory, Perambur, Madras, (ii)
Bharat Earth Movers Ltd., DBanga-
lore and (iii) Jes-ops ang Co. Ltd,
Galcutta.

() and (c) In view of the increasing
demand for Railway coaches, a propo-
sal for setting up 'a New Coach Pro-
duction Unit is under examination,
When this examination is completed,
final decision wiil be taken for setting
up the Coach Production Unit after
getting clearance from Planning Com-
mission. A fina] Project Report will
then bhe prepareq which will include
details of capacity, technique to be
wsed, cost, location etc. of the pro-
peaed Coach Factory,
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313. SHRI CHITTU BHAL GAMIT:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that a leot
nad been done to stop the evil of
bonded labour but it is still practised
and that too in the capital and the
surrounding areas;

(b) whether Government are aware
that over two lakh of these helpless
people are employed by about 460
brick kiln owners;

(¢) whether Government are also
aware that their families are separat-
ed and starved and are not allowed
to return to their native places; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J.B PATNAIK): (a)
to (d). There wag a recent Press
report  alleging the prevalence of
bonded labouters in the brick kila
industry in the Union Territory of
Delhi. Thi: was enquired into by
the Delhi Administration which has
reported that there are no bonded
labourerg a, alleged mnd that no spe-
cific complaint, direct or indirect, has
been received by it in this matter.
The brick kiln licencees in  Delhi
number 309 while the workers in the
Delhi brick kilng ig estimated to be
about 25,000.

Most of the brick kiln workers im
and around Delhi gre employed as
contract labour by contracters and
agents. To safeguard their interests,
there exist adequate legal provisions
under the Minimum Wage Act, 1948,
and the Contract Labour (Regulatien
ang Abolitien) Act, 197¢ to ensure
payment of minimum reasonable
wages, regulate the conditions of their
employment, and provide basic wol-
fare and essential health facilities.
Inspecting authorities frequently in-
spect the brick kilns and in 1979 have
launched 12 prosecutions against de-
faulting brick kiln owners for viola-





